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UPON hearing the counsel, the Court made the following
ORDER

Heard Mr. P.S. Patwalia, learned senior counsel for the petitioners;
Mr. K.M. Nataraj, learned Additional Solicitor General®, and; Mr. Sajan
Poovayya, learned senior counsel appearing for the Respondent
No.5/Patanjali Ayurved Limited.

2. After some arguments were canvassed by counsel afore-noted, on the
serious points emanating herein, at the request of the Court, Mr. K.M.
Nataraj, learned ASG has very fairly submitted that he may be permitted to
obtain instructions, after full and effective consultation with the authorities
concerned insofar as checking of incorrect assertions/misrepresentation for
various products with regard to their purported medicinal efficacy is
concerned, as also the measures which may be put in place for statements
released through the media, both electronic and print, presently confined to
the Respondent No.5.

3. Mr. Poovayya, learned senior counsel for the Respondent No.5, on
instructions, assures this Court that henceforth there shall not be any

violation of any law(s), especially relating to advertising or branding of

Hereinafter referred to as ‘ASG’.
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products manufactured and marketed by it and, further, that no casual
statements claiming medicinal efficacy or against any system of medicine
will be released to the media in any form. The Respondent No.5 is bound
down to such assurance.

4. It is made clear that the suit(s) pending on issues pertaining inter-se,
that is, between the petitioners/other persons and the Respondent No.5
have not been stayed, and shall not be hindered only by reason of the
pendency of the present writ petition.

5. As prayed for jointly, the matter be listed on 06™ February, 2024.

(POOJA SHARMA) (NAND KISHOR)
COURT MASTER (SH) COURT MASTER (NSH)
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